IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIFUR BENGH; JAIFUR.

Date of Decision: 12.1.1994,

oA 370/93

FARGOK ALI «.. APPLICANT,
V/s.

UNION OF INDIA & ORS, e oo RESPONDENTS,

CORAM :

HOW'ELE MR, JUSTIGZ b,L, MaHTA, VICE CHAIRMAN,
HOGH*BLE M, BN, DHUJNDIYAL, MsMBZid (A),

For the Applicant «s.» SHRI J,K., KAUSHIK,
For the Respondents eoo SHRI MANISH BHANDARI,

EER HOW'ELE MR, JUSTICE 5,L, MIHTA, VICS CHALRMAN, |

Heard the learnéd couns2l for the parties, The
applicant has now baa2n taken on duty,  Earlier the dspartmen-
tal procesdings were initiated against him and the enquiry
repart was ssrved upon the applicant on 18,5.93 and he
submitted the rapresentation on 23,5,93, The respandents
wara not takan the applicant on duty, so he made an applica-
tion on th2 same day and the officer concerned passed the
~order that the dacision to take the applicant on duty can
only b2 takan by the competant authority, Thus, by implica-
tion he was disallowed to continue on th2 job or to perform
his duties, |
2, In spite of the repsated time granted and spacific
orders given on th2 last date, that Mr, Manish Bhandari under-
takes to file reply within six wesks, If the reply is not
filed or or bsfore thz date fixed, the right to filz the
zam2 shall ztand forfietsd, evan then the reply has not been
filed,

3. In the facts and circumstancss, the OA is allowesd and
th: applicent should bz considered on duty for the intesrvening
period and he should be paid salary and oth2r benzfits
according to the rales, The GA stands dizposed of accojLJ?
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